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‘Gross negligence’:
NHRC holds KII'T
responsible for
student’s suicide

SUJIT BISOYI
BHUBANESWAR. MARCH28

The National Human Rights
Commission (NHRC) has found
“gross negligence and omission™
on the part of the Kalinga
Instiute  of  Industrial
Technology (KIIT) authorities in
the death of a 20-year-old stu-
dent by suicide on February 16.

Athird-year engineering stu-
dentfrom Nepalwas found dead
in her hostel room on February
16, tnggering massive protests
on the campus. The police ar-
rested Lucknow resident Advik
Srivastava, another engineering
student from the institute, on
charges of abetment of suicide.

The nghts panel, which con-
ducted a spot inquiry on the
campus over the incident from
March 6 to 8, submitted its re-
port on March 27.

“The conduct of the IROand
University officers/disciplinary
committee and college authon-
ties sufficient to show that there
isgross negligence and omission
on their part of IRO and
University authorities whichmay
treated amount to act of abet-
ment to commit suicide on the
part of the university officals,
whichfinally resulted in her sui-
cide,” read the NHRC ordet

During the probe, the NHRC
team found that the deceased
had lodged acomplaint withthe
KHT's International Relations
Office(IRO) onMarch 12 lastyear
that the suspect was allegedly
"blackmailing” her, evenwriting

about how it was affecting her
mental state. Shehad also men-
tioned that she would commit
suicide if the accused did not
stop threatening to make some
private photos public.

The probe team found that
thoughthe IRO referred the case
tothedisdplinarycommittee of
KIIT, the committee only di-
rected the accused to delete the
photos but did not take "neces-
sary” steps.

“They (University authori-
ties) disposed of the matterina
very casual manner. The IRO of-
fice and disciplinary committee
just get undertakings from the
victim and the alleged accused
rather than informing or refer-
ring to this complant to the in-
temal complaintscommuttee or
the local police station,” the
NHRCreport said.

The rights panel has also
taken exception to the KIT au-
thorities' decision to evict other
Nepalese students protesting
over the girl's death

“Theuniversty officials have
admitted the fact that almost
1.000-1,100 students had left
their hostel on February 17
whereas dmod 180gristudents
left the hostel in such a hast
which may lead to some other
untoward incident, but college
authorities did not bothered
safety of girl students and they
werethrown out from campus,”
read theorder.

The NHRC has suggested
that the University Grants
Commission consider initiating
actionagainst the institute.
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NHRC blames
Odisha univ for
student’s death

Bhubaneswar: NHRC has
held Bhubaneswar’s Kalinga
Institute of Industrial Technol-
ogy (KIIT) accountable for a
Nepalese student’s alleged sui-
cide on Feb 16 and sought a re-
portfrom Odisha chief secreta-
ry within four weeks, reports
Debabrata Mohapatra. An
NHRC order passed after its
own inquiry faulted KIIT's
handling of the woman’s death
following alleged sexual ha-
rassment, describingitas “gro-
ss negligence” that “amounts
to abetment to suicide on the
part of university officials”,

A week ago, Odisha govt
said the student had submitted
a sexual harassment com-
plaint to KIIT authorities 11
months prior to her death.

A KIIT spokesperson decli-
ned tocomment on the report.

The student’s father told
TOI the report “validated his
claim”. “When my daughter
made the complaint, it was KI-
I'T"s responsibility to inform us
but they chose to hush up the

matter. It was a big mistake.”
(Inputsfrom Kautilva Singh)
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University’s negligence led to

Nepal student’s death: NHRC

KIIT officials handled the student’s complaint prior to her death in a ‘very casual manner,

and their ‘gross negligence’ may be treated as act of ‘abetment to commit suicide’, says report

Satyasundar Barik
BHUBANESWAR

he National Human
T Rights Commission

has said the negli-
gence of the KIIT Universi-
ty in Odisha was responsi-
ble for the death of a
Nepalese woman student
on its campus last month.
The panel's report deemed
it an instance of abetment
to suicide.

Expressing strong dis-
pleasure over the se-
quence of events leading to
the death and a lackadaisi-
cal approach of the univer-
sity authorities in handling
the situation, the rights pa-
nel asked the Odisha Chief
Secretary to submit an ac-
tion-taken report.

On February 16, the 20-
year-old student was found
dead in her university hos-
tel room. Subsequently,
angry students began prot-
esting on the campus, al-
leging that the university
had ignored complaints of
harassment. When ten-
sions escalated, the univer-
sity forcibly evicted more
than 500 Nepalese stu-
dents from the university.

Taking cognisance of
the incident, the NHRC
had directed its Registrar
(Law) to conduct an on-

[ | P | 1
Students during a protest after a Nepalese student was found dead

in her hostel room in KIT University, Bhubaneswar last month. pTi

the-spot inquiry along with
a team of two officers from
its Investigation Division,
one not below the rank of
Senior Superintendent of
Police, and another from
the Law Division. The
NHRC team found that the
International Relation Of-
fice (IRO) of the KIT did
not act decisively on specif-
ic complaint of the de-
ceased that she was being
blackmailed by one of her
classmates, Advik Shrivas-
tava. The IRO handled the
matter the matter in a very
casual manner, it found.
“The IRO office and dis-
ciplinary committee just
got undertakings from the
victim and the alleged ac-

cused rather than inform-
ing or referring to this com-
plaint to the Internal
Complaints Committee or
the local police station,”
the NHRC findings say.

Gross negligence

“The Chairperson of the
ICC has also admitted in
her statement that the
complaint of the deceased
girl dated March 12, 2024
should have been forward-
ed to the ICC. Therefore,
the conduct of the IRO, un-
iversity officers and disci-
plinary committee and col-
lege  authorities  was
sufficient to show that
there is gross negligence
and omission on their part

which may be treated as
act of abetment to commit
suicide on the part of the
university officials, which
finally resulted in her sui-
cide,” the right panel re-
port further indicts.

The NHRC also found
that the Nepalese students
were ill-treated by the un-
iversity officials with abu-
sive and derogatory re-
marks.

“The registrar of univer-
sity Jnyana Ranjan Mohan-
ty and other witnesses
have admitted that two ad-
ministrative officers name-
ly Jayanti Nath and Man-
jusha Pandey had
misbehaved with Nepalese
students and remarks
made by them were im-
proper, unacceptable and
cannot be appreciated. La-
ter, they said university of-
ficials were suspended,
which itself proved that the
shortcomings and negli-
gence were on the part of
university officials,” the in-
vestigating team of NHRC
said in the report.

“Regrettably, the univer-
sity was unrepentant and
even had the audacity to
reply that there had been
no merit in the allegations.
This manifests sheer insen-
sitivity, if not downright ar-
rogance,” it observed.
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NHRC holds KIIT accountable for Nepal student’s death

Times NEws NETWORK

Bhubaneswar: National Human
Rights Commission (NHRC) has held
Bhubaneswar'’s privately run Kalinga
Institute of Industrial Technology (KI-
IT) accountable for a Nepalese stu-
dent’salleged suicideon Febl6and has
sought a report from Odisha chief sec-
retary within four weeks. An NHRC or-
der passed afteritsown inquiry faulted
KIIT’s handling of the woman's death
following alleged sexual harassment,
describing it as “gross negligence”
that “amounts to abetment to suicide
on the part of the university officials”.

A week ago, state higher education
minister Suryabanshi Suraj had said
in the assembly that the Nepalese stu-
dent had submitted a formal a sexual
harassment complaint to KII'T author-
ities 11 months prior to her death.

The fellow student has been arrest-

ed along with at least 10 KIIT employ-
ees. The death had sparked protests
from Nepal and appeals to Odisha govt
for safety and security of students
from the Himalayan nation.

In its order of March 27, NHRC
noted that the deceased had filed the
complaint on March 12, 2024, at KIIT’s
international relations office (IRO)
against the fellow student. But the uni-
versity authoritiesreportedly handled
the situation inadequately, the com-
mission observed. “As per the state-
ments of KIIT's registrar and IRO offi-
cials, after receiving the complaint,
they further referred it to disciplinary
committee officials. The committee
didnot take steps whicharerequired to
be taken, but they disposed of the mat-
terinaverycasualmanner,” the NHRC
order stated.

Asked about NHRC’s assessment, a
KIIT spokesperson said: “We do not

want tocomment.” NHRC has also crit-
icised KIIT’s response to protests by
several Nepalese students who had de-
manded justice forthevictim. “Univer-
sity officials have admitted that 1,000-
1,100 students left their hostel on Feb 17.
Almost 180 girl students left the hostel
in such a haste, which may have led to
some other untoward incident. The
college authorities did not bother
(about the) safety of girl students. Re-
grettably, the university was unrepent-
ant and even had the audacity to reply
that there had been nomeritinthealle-
gations. This manifests sheer insensi-
tivity, if notdownrightarrogance,” the
orderread.

Other than instructing the state
chief secretary to submit a report
within four weeks, NHRC directed the
Bhubaneswar-Cuttack commissioner
of police to submit an updated investi-
gation report.
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NHRC blames
Odisha univ for
student’s death

Bhubaneswar: NHRC

held Bhubaneswar’s Ka.lmga
Institute of Industrial Technol-
ogy (KIIT) accountable for a
Nepalese student’s alleged sui-
cide on Feb 16 and sought a re-
port from Odisha chief secreta-
ry within four weeks, reports
Debabrata Mohapatra. An
NHRC order passed after its
own inquiry faulted KIIT's
handling of the woman'’s death
following alleged sexual ha-
rassment, describingitas “gro-
ss negligence” that “amounts
to abetment to suicide on the
part of university officials”.

A week ago, Odisha govt
said the student had submitted
a sexual harassment com-
plaint to KIIT authorities 11
months prior to her death.

A KIIT spokesperson decli-
ned to comment on the report.

The student’s father told
TOI the report “validated his
claim”. “When my daughter
made the complaint, it was KI-
IT’s responsibility to inform us
but they chose to hush up the

matter. It was a big mistake.”
(Inputsfrom Kautilya Singh)
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KIIT accountable
for Nepal girl’s
death: NHRC

\Iationa] Human Rights
| N Commission has held
Odisha’s Kalinga Institute of
Industrial Technology acco-
untable for a Nepalese stude-
nt’s death on Feb 16. Its probe
faulted KII'T's handling of
the girl’'sdemise followingal-
leged sexual harassment, de-
scribing it as “gross negli-
gence” that “amounts to ab-
etment to suicide on the part
of univ officials”. A fellow st-
udent and 10 KIIT staffers ha-
ve been arrested. Inside Flap

NHRC blames
Odisha univ for
student’s death

Bhubaneswar: NHRC has
held Bhubaneswar’s Kalinga
Institute of Industrial Technol-
ogy (KIIT) accountable for a
Nepalese student’s alleged sui-
cide on Feb 16 and sought a re-
port from Odisha chief secreta-
ry within four weeks, reports
Debabrata Mohapatra. An
NHRC order passed after its
own inquiry faulted KIIT's
handling of the woman’s death
following alleged sexual ha-
rassment, describingitas “gro-
ss negligence” that “amounts
to abetment to suicide on the
part of university officials”.

A week ago, Odisha govt
said the student had submitted
a sexual harassment com-
plaint to KIIT authorities 11
months prior to her death.

A KIIT spokesperson decli-
ned to comment on the report.

The student’s father told
TOI the report “validated his
claim”. “When my daughter
made the complaint, it was KI-
I'T’sresponsibility to inform us
but they chose to hush up the

matter. It was abig mistake.”
(Inputsfrom Kautilya Singh)
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University’s negligence led to
Nepal student’s death: NHRC

KII'T officials handled the student’s complaint prior to her death in a ‘very casual manner’, and

their gross negligence” may be treated as act of ‘abetment to commit suicide’, says report

Satyasundar Barik
BHUBANESWAR

he National Human
T Rights Commission

has said the negli-
gence of the KIIT Universi-
ty in Odisha was responsi-
ble for the death of a
Nepali woman student on
its campus last month. The
panel’s report deemed it
an instance of abetment to
suicide.

Expressing strong dis-
pleasure over the se-
quence of events leading to
the death and a lackadaisi-
cal approach of the univer-
sity authorities in handling
the situation, the rights pa-
nel asked the Odisha Chief
Secretary to submit an ac-
tion-taken report.

On February 16, the 20-
year-old student was found
dead in her university hos-
tel room. Subsequently,
angry students began prot-
esting on the campus, al-
leging that the university
had ignored complaints of
harassment. When ten-
sions escalated, the univer-
sity forcibly evicted more
than 500 Nepali students
from the university.

Taking cognisance of
the incident, the NHRC
had directed its Registrar
(Law) to conduct an on-

Students during a protest after a student from Nepal was found

dead in her hostel room in KIIT University, Bhubaneswar, last

moenth. PTi

the-spot inquiry along with
a team of two officers from
its Investigation Division,
one not below the rank of
Senior Superintendent of
Police, and another from
the Law Division. The
NHRC team found that the
International Relation Of-
fice (IRO) of the KIIT did
not act decisively on specif-
ic complaint of the de-
ceased that she was being
blackmailed by one of her
classmates, Advik Shrivas-
tava. The IRO handled the
matter the matter in a very
casual manner, it found.
“The IRO office and dis-
ciplinary committee just
got undertakings from the
victim and the alleged ac-

cused rather than inform-
ing or referring to this com-
plaint to the Internal
Complaints Committee or
the local police station,”
the NHRC findings say.

Gross negligence

“The Chairperson of the
ICC has also admitted in
her statement that the
complaint of the deceased
girl dated March 12, 2024
should have been forward-
ed to the ICC. Therefore,
the conduct of the IRO, un-
iversity officers and disci-
plinary committee and col-
lege  authorities was
sufficient to show that
there is gross negligence
and omission on their part

which may be treated as
act of abetment to commit
suicide on the part of the
university officials, which
finally resulted in her sui-
cide,” the right panel re-
port further indicts.

The NHRC also found
that the Nepali students
were ill-treated by the un-
iversity officials with abu-
sive and derogatory re-
marks.

“The registrar of univer-
sity Jnyana Ranjan Mohan-
ty and other witnesses
have admitted that two ad-
ministrative officers name-
ly Jayanti Nath and Man-
jusha Pandey had
misbehaved with Nepali
students and remarks
made by them were im-
proper, unacceptable and
cannot be appreciated. La-
ter, they said university of-
ficials were suspended,
which itself proved that the
shortcomings and negli-
gence were on the part of
university officials,” the in-
vestigating team of NHRC
said in the report.

“Regrettably, the univer-
sity was unrepentant and
even had the audacity to
reply that there had been
no merit in the allegations.
This manifests sheer insen-
sitivity, if not downright ar-
rogance,” NHRC observed.
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University’s negligence led to
Nepal student’s death: NHRC

KIIT officials handled the student’s complaint prior to her death in a ‘very casual manner’,

and their ‘gross negligence’ may be treated as act of ‘abetment to commit suicide, says report

Satvasundar Barik
BHUBAMNESWAR

he National Human

Rights Commission

has said the negli-
gence of the KIIT Universi-
ty in Odisha was responsi-
ble for the death of a
Nepalese woman student
on its campus last month.
The panel's report deemed
it an instance of abetment
to suicide.

Expressing strong dis-
pleasure over the se-
quence of events leading to
the death and a lackadaisi-
cal approach of the univer-
sity authorities in handling
the situation, the rights pa-
nel asked the Odisha Chief
Secretary to submit an ac-
tion-taken report.

On February 16, the 20-
year-old student was found
dead in her university hos-
tel room. Subsequently,
angry students began prot-
esting on the campus, al-
leging that the university
had ignored complaints of
harassment. When ten-
sions escalated, the univer-
sity forcibly evicted more
than 500 Nepalese stu-
dents from the university.

Taking cognisance of
the incident, the NHRC
had directed its Registrar
{(Law) to conduct an on-

In her hostel reom in KIIT University, Bhubaneswar last month. Fri

the-spot inquiry along with
a team of two officers from
its Investigation Division,
one not below the rank of
Senior Superintendent of
Police, and another from
the Law Division. The
NHRC tearn found that the
International Relation Of
fice (IRO) of the KIIT did
not act decisively on specif-
ic complaint of the de-
ceased that she was being
blackmailed by one of her
classmates, Advik Shrivas-
tava. The IRO handled the
matter the matter in a very
casual manner, it found.
“The IRO office and dis-
ciplinary committee just
got undertakings from the
victim and the alleged ac-

cused rather than inform-
ing or referring to this com-
plaint to the Internal
Complaints Committee or
the local police station,”
the NHRC findings say.

Gross negligence

“The Chairperson of the
ICC has also admitted in
her statement that the
complaint of the deceased
girl dated March 12, 2024
should have been forward-
ed to the ICC. Therefore,
the conduct of the IRO, un-
iversity officers and disci-
plinary committee and col-
lege  authorities was
sufficient to show that
there is gross negligence
and omission on their part

which may be treated as
act of abetment to commit
suicide on the part of the
university officials, which
finally resulted in her sui-
cide,” the right panel re-
port further indicts.

The NHRC also found
that the Nepalese students
were ill-treated by the un-
iversity officials with abu-
sive and derogatory re-
marks.

“The registrar of univer-
sity Jnyana Ranjan Mohan-
tv and other witnesses
have admitted that two ad-
ministrative officers name-
ly Jayanti Nath and Man-
jusha Pandey had
misbehaved with Nepalese
students and remarks
made by them were im-
proper, unacceptable and
cannot be appreciated. La-
ter, they said university of-
ficials were suspended,
which itself proved that the
shortcomings and negli-
gence were on the part of
university officials,” the in-
vestigating team of NHRC
said in the report.

“Regrettably, the univer-
sity was unrepentant and
even had the audacity to
reply that there had been
no merit in the allegations.
sitivity, if not downright ar-
rogance,” it observed.
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Student’s
death: NHRC
for action
against KIIT

MNHRC has recommended
action against KIIT
University following the
suicide of a Nepali female
student on February 16.
Allegations of negligence
and violations of sexual
harassment guidelines are
under scrutiny. it has
advised the UGC to take
measures against KIIT and
its sister institution, Kalinga
Institute of Social Sciences,
citing non-compliance with
gender sensitisation and
sexual harassment preven-
tion guidelines. Mational
Assessment and Accradi-
tation Council has been
asked to probe viclations
related to anti-ragging
policies and workplace
harassment regulations
and submit an Action
Taken Report. The Odisha
chief secretary has been
instructed to provide an
ATR on the university's
negligence, which alleged|-
y contributed to the
student's suicide. Bhuban-
eswar-Cuttack Police
Commissionerate must
submit an updated probe
report on the case.

—AFP Kanungo
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University’s negligence led to
Nepal student’s death: NHRC

KIIT officials handled the student’s complaint prior to her death in a ‘very casual manner’,

and their ‘gross negligence’ may be treated as act of ‘abetment to commit suicide, says report

Satvasundar Barik
BHUBAMNESWAR

he National Human
T Rights Commission

has said the negli-
gence of the KIIT Universi-
ty in Odisha was responsi-
ble for the death of a
Nepalese woman student
on its campus last month.
The panel's report deemed
it an instance of abetment
to suicide.

Expressing strong dis-
pleasure over the se-
quence of events leading to
the death and a lackadaisi-
cal approach of the univer-
sity authorities in handling
the situation, the rights pa-
nel asked the Odisha Chief
Secretary to submit an ac-
tion-taken report.

On February 16, the 20-
year-old student was found
dead in her university hos-
tel room. Subsequently,
angry students began prot-
esting on the campus, al-
leging that the university
had ignored complaints of
harassment. When ten-
sions escalated, the univer-
sity forcibly evicted more
than 500 Nepalese stu-
dents from the university.

Taking cognisance of
the incident, the NHRC
had directed its Registrar
{(Law) to conduct an on-

In her hostel reom in KIIT University, Bhubaneswar last month. Fri

the-spot inquiry along with
a team of two officers from
its Investigation Division,
one not below the rank of
Senior Superintendent of
Police, and another from
the Law Division. The
NHRC tearn found that the
International Relation Of
fice (IRO) of the KIIT did
not act decisively on specif-
ic complaint of the de-
ceased that she was being
blackmailed by one of her
classmates, Advik Shrivas-
tava. The IRO handled the
matter the matter in a very
casual manner, it found.
“The IRO office and dis-
ciplinary committee just
got undertakings from the
victim and the alleged ac-

cused rather than inform-
ing or referring to this com-
plaint to the Internal
Complaints Committee or
the local police station,”
the NHRC findings say.

Gross negligence
“The Chairperson of the
ICC has also admitted in

her statement that the
complaint of the deceased
girl dated March 12, 2024
should have been forward-
ed to the ICC. Therefore,
the conduct of the IRO, un-
iversity officers and disci-
plinary committee and col-
lege  authorities was
sufficient to show that
there is gross negligence
and omission on their part

which may be treated as
act of abetment to commit
suicide on the part of the
university officials, which
finally resulted in her sui-
cide,” the right panel re-
port further indicts.

The NHRC also found
that the Nepalese students
were ill-treated by the un-
iversity officials with abu-
sive and derogatory re-
marks,

“The registrar of univer-
sity Jnyana Ranjan Mohan-
tv and other witnesses
have admitted that two ad-
ministrative officers name-
ly Jayanti Nath and Man-
jusha Pandey had
misbehaved with Nepalese
students and remarks
made by them were im-
proper, unacceptable and
cannot be appreciated. La-
ter, they said university of-
ficials were suspended,
which itself proved that the
shortcomings and negli-
gence were on the part of
university officials,” the in-
vestigating team of NHRC
said in the report.

“Regrettably, the univer-
sity was unrepentant and
even had the audacity to
reply that there had been
no merit in the allegations.
sitivity, if not downright ar-
rogance,” it observed.
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University’s negligence led to
Nepal student’s death: NHRC

KIIT officials handled the student’s complaint prior to her death in a ‘very casual manner’,

and their ‘gross negligence’ may be treated as act of ‘abetment to commit suicide, says report

Satvasundar Barik
BHUBAMNESWAR

he National Human

Rights Commission

has said the negli-
gence of the KIIT Universi-
ty in Odisha was responsi-
ble for the death of a
Nepalese woman student
on its campus last month.
The panel's report deemed
it an instance of abetment
to suicide.

Expressing strong dis-
pleasure over the se-
quence of events leading to
the death and a lackadaisi-
cal approach of the univer-
sity authorities in handling
the situation, the rights pa-
nel asked the Odisha Chief
Secretary to submit an ac-
tion-taken report.

On February 16, the 20-
year-old student was found
dead in her university hos-
tel room. Subsequently,
angry students began prot-
esting on the campus, al-
leging that the university
had ignored complaints of
harassment. When ten-
sions escalated, the univer-
sity forcibly evicted more
than 500 Nepalese stu-
dents from the university.

Taking cognisance of
the incident, the NHRC
had directed its Registrar
{(Law) to conduct an on-

In her hostel reom in KIIT University, Bhubaneswar last month. Fri

the-spot inquiry along with
a team of two officers from
its Investigation Division,
one not below the rank of
Senior Superintendent of
Police, and another from
the Law Division. The
NHRC tearn found that the
International Relation Of
fice (IRO) of the KIIT did
not act decisively on specif-
ic complaint of the de-
ceased that she was being
blackmailed by one of her
classmates, Advik Shrivas-
tava. The IRO handled the
matter the matter in a very
casual manner, it found.
“The IRO office and dis-
ciplinary committee just
got undertakings from the
victim and the alleged ac-

cused rather than inform-
ing or referring to this com-
plaint to the Internal
Complaints Committee or
the local police station,”
the NHRC findings say.

Gross negligence

“The Chairperson of the
ICC has also admitted in
her statement that the
complaint of the deceased
girl dated March 12, 2024
should have been forward-
ed to the ICC. Therefore,
the conduct of the IRO, un-
iversity officers and disci-
plinary committee and col-
lege  authorities was
sufficient to show that
there is gross negligence
and omission on their part

which may be treated as
act of abetment to commit
suicide on the part of the
university officials, which
finally resulted in her sui-
cide,” the right panel re-
port further indicts.

The NHRC also found
that the Nepalese students
were ill-treated by the un-
iversity officials with abu-
sive and derogatory re-
marks.

“The registrar of univer-
sity Jnyana Ranjan Mohan-
tv and other witnesses
have admitted that two ad-
ministrative officers name-
ly Jayanti Nath and Man-
jusha Pandey had
misbehaved with Nepalese
students and remarks
made by them were im-
proper, unacceptable and
cannot be appreciated. La-
ter, they said university of-
ficials were suspended,
which itself proved that the
shortcomings and negli-
gence were on the part of
university officials,” the in-
vestigating team of NHRC
said in the report.

“Regrettably, the univer-
sity was unrepentant and
even had the audacity to
reply that there had been
no merit in the allegations.
sitivity, if not downright ar-
rogance,” it observed.
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University’s negligence led to
Nepal student’s death: NHRC

KIIT officials handled the student’s complaint prior to her death in a ‘very casual manner’,

and their ‘gross negligence’ may be treated as act of ‘abetment to commit suicide, says report

Satvasundar Barik
BHUBAMNESWAR

he National Human

Rights Commission

has said the negli-
gence of the KIIT Universi-
ty in Odisha was responsi-
ble for the death of a
Nepalese woman student
on its campus last month.
The panel's report deemed
it an instance of abetment
to suicide.

Expressing strong dis-
pleasure over the se-
quence of events leading to
the death and a lackadaisi-
cal approach of the univer-
sity authorities in handling
the situation, the rights pa-
nel asked the Odisha Chief
Secretary to submit an ac-
tion-taken report.

On February 16, the 20-
year-old student was found
dead in her university hos-
tel room. Subsequently,
angry students began prot-
esting on the campus, al-
leging that the university
had ignored complaints of
harassment. When ten-
sions escalated, the univer-
sity forcibly evicted more
than 500 Nepalese stu-
dents from the university.

Taking cognisance of
the incident, the NHRC
had directed its Registrar
{(Law) to conduct an on-

In her hostel reom in KIIT University, Bhubaneswar last month. Fri

the-spot inquiry along with
a team of two officers from
its Investigation Division,
one not below the rank of
Senior Superintendent of
Police, and another from
the Law Division. The
NHRC tearn found that the
International Relation Of
fice (IRO) of the KIIT did
not act decisively on specif-
ic complaint of the de-
ceased that she was being
blackmailed by one of her
classmates, Advik Shrivas-
tava. The IRO handled the
matter the matter in a very
casual manner, it found.
“The IRO office and dis-
ciplinary committee just
got undertakings from the
victim and the alleged ac-

cused rather than inform-
ing or referring to this com-
plaint to the Internal
Complaints Committee or
the local police station,”
the NHRC findings say.

Gross negligence

“The Chairperson of the
ICC has also admitted in
her statement that the
complaint of the deceased
girl dated March 12, 2024
should have been forward-
ed to the ICC. Therefore,
the conduct of the IRO, un-
iversity officers and disci-
plinary committee and col-
lege  authorities was
sufficient to show that
there is gross negligence
and omission on their part

which may be treated as
act of abetment to commit
suicide on the part of the
university officials, which
finally resulted in her sui-
cide,” the right panel re-
port further indicts.

The NHRC also found
that the Nepalese students
were ill-treated by the un-
iversity officials with abu-
sive and derogatory re-
marks.

“The registrar of univer-
sity Jnyana Ranjan Mohan-
tv and other witnesses
have admitted that two ad-
ministrative officers name-
ly Jayanti Nath and Man-
jusha Pandey had
misbehaved with Nepalese
students and remarks
made by them were im-
proper, unacceptable and
cannot be appreciated. La-
ter, they said university of-
ficials were suspended,
which itself proved that the
shortcomings and negli-
gence were on the part of
university officials,” the in-
vestigating team of NHRC
said in the report.

“Regrettably, the univer-
sity was unrepentant and
even had the audacity to
reply that there had been
no merit in the allegations.
sitivity, if not downright ar-
rogance,” it observed.
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KIT accountable for
Nepal girl’s death:
NHRC: NHRC has held
Bhubaneswar’s privately run
Kalinga Institute of Industri-
al Technology accountable
for a Nepalese student’s
death on Feb 16. Its inquiry
faulted KIIT's handling of
the girl’s demise following
alleged sexual harassment,
describing it as “gross
negligence”.
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KII'T responsible for suicide
of Nepal student, says NHRC

Debabrata.Mohapatra@timesofindia.com

Bhubaneswar: National Human Rights
Commission (NHRC) has held Bhubanes-
war's privately run Kalinga Institute of In-
dustrial Technology (KIIT) accountable for a
Nepalese student’s alleged suicide on Feb 16
and has sought a report from Odisha chief
secretary within four weeks.

An NHRC order passed after its own inqui-
ry faulted KIIT's handling of the woman's
death following alleged sexual harassment,
describing it as “gross negligence” that
“amounts to abetment to suicide on the part
of the university officials”.

A week ago, state higher education minis-
ter Suryabanshi Suraj had said in the assemb-
ly that the Nepalese student had submitted a
formal a sexual harassment complaint to KI-
IT authorities 11 months prior to her death.

‘GROSS NEGLIGENCE'

The student has been arrested along with
at least 10 employees. The death had sparked
protests from Nepal and appeals to Odisha for
safety and security of students from the Hi-
malaya. “Govt will take steps as per the order
of NHRC. Those guilty will not be spared,”
law minister Prithiviraj Harichandan said.
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NHRC blames
Odisha univ for
student’s death

Bhubaneswar: NHRC has
held Bhubaneswar’s Kalinga
Institute of Industrial Technol-
ogy (KIIT) accountable for a
Nepalese student’s alleged sui-
cide on Feb 16 and sought a re-
port from Odisha chief secreta-
ry within four weeks, reports
Debabrata Mohapatra. An
NHRC order passed after its
own inquiry faulted KIIT’s
handling of the woman's death
following alleged sexual ha-
rassment, describingitas “gro-
ss negligence” that “amounts
to abetment to suicide on the
part of university officials”.

A week ago, Odisha govt
said the student had submitted
a sexual harassment com-
plaint to KIIT authorities 11
months prior to her death.

A KIIT spokesperson decli-
ned to comment on the report.

The student’s father told
TOI the report “validated his
claim”. “When my daughter
made the complaint, it was KI-
IT’s responsibility to inform us
but they chose to hush up the

matter. It was a bigmistake.”
(Inputsfrom Kautilya Singh)
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NHRC blames
Odisha univ for
student’s death

Bhubaneswar: NHRC has
held Bhubaneswar’s Kalinga
Institute of Industrial Technol-
ogy (KIIT) accountable for a
Nepalese student’s alleged sui-
cide on Feb 16 and sought a re-
port from Odisha chief secreta-
ry within four weeks, reports
Debabrata Mohapatra. An
NHRC order passed after its
own inquiry faulted KIIT's
handling of the woman’'s death
following alleged sexual ha-
rassment, describingitas “gro-
ss negligence” that “amounts
to abetment to suicide on the
part of university officials”.

A week ago, Odisha govt
said the student had submitted
a sexual harassment com-
plaint to KIIT authorities 11
months prior to her death.

A KIIT spokesperson decli-
ned tocomment on the report.

The student’s father told
TOI the report “validated his
claim”. “When my daughter
made the complaint, it was KI-
I'T"sresponsibility to inform us
but they chose to hush up the
matter. It was a bigmistake.”

(Inputsfrom Kautilya Singh)
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NHRC blames
Odisha univ for
student’s death

Bhubaneswar: National Hu-
man  Rights Commission
(NHRC) has held Bhubanesw-
ar's Kalinga Institute of Indus-
trial Technology (KIIT) accoun-
table for a Nepalese student’s al-
leged suicide on Feb 16 and
sought a report from Odisha
chief secretary within four wee-
ks, reports Debabrata Moha-
patra. An NHRC order passed
after its own inquiry faulted KI-
IT"s handling of the woman's de-
ath following alleged sexual ha-
rassment, describing it as “gro-
ss negligence” that “amounts to
abetment to suicide on the part
of university officials”.

A week ago, the govt said the
student had submitted a sexual
harassment complaint to KII'T
authorities 11 months prior to
her death.A KIIT spokesperson
declined to comment on the re-
port.The father told TOI the re-
port “validated hisclaim”, add-
ing, “When my daughter made
the complaint, it was the uni-
versity’s responsibility to in-
form us, but they chose to hush
up the matter and called the
boy’s family. It was amistake.”
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BASANT KUMAR
MOHANTY

New Delhi: The Natlonal
Human Rights Commission
(NHRC) has found a Bhubane-
swar-based private deemed to
be university negligent in han-
dling the case of sexual har-
assment of a Nepall student,
thereby contributing to the
abetment of her sulcide.

The student of Kalinga In-
stitute of Industrial Technol-
ogv (KIIT) committed suicide
on February 16 after being
“harassed” by a male student
of the Institute,

The NHRC had sent a team
to probe allegations of negli-
gence by KIIT and violation
Of human rights of tribal stu-
dents in Kalinga Institute So-
clal Sciences (KISS), another
deemed to be university of the
same group.

The report, accessed by
The Telegraph, said the de-
ceased Nepali girl had made

TELEGRAPH, Kolkata, 29.3.2025
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a complaint to KIIT's interna-
tional relations office (IRO) In
which she “clearly mentioned
that she has already extended
a threat to the alleged accused
Advik Shrivastava that she
will commit suicide if he does
not delete her nude photos”.

After receiving the com-
plaint, the IRO referred to dis-
ciplinary committee officials.
who directed Advik Shrivas-
tava to delete all nude photo-
graphs of the victim and dis-
posed of the matter “in a very
casual manner”,

The Sexual Harassment
of Women at Workplace (Pre-
vention, Prohibition and
Redressal) Act, 2013, wants
organisations with at least
10 employees to set up an in-
ternal complaints committee
(ICC) to deal with cases of
sexual harassment.

“The IRO office and dis-
ciplinary committee just get
undertakings from the victim
and the alleged accused rather

NHRC: KIIT ‘negligent’ in
Nepal student suicide

than informing or referring
this complaint to the ICC or
the local police station,” the
report sald.

“Therefore, the conduct
of the IRO and university of-
ficers/disciplinary committee
and college authorities (1s) suf-
ficlent to show that there was
gross negligence and omission
on their part — IRO and uni-
versity authorities — which
may (be) treated (as) amount
to (an) act of abetment to com-
mit suicide on the part of the
university officials, which fi-
nally resulted in her suicide.”
the report concluded.

After the incident, insti-
tute officlals misbehaved and
abused the Nepall students
and passed derogatory re-
marks against Nepal, the
report said. On February 17,
the institute forced the Nepali
students to vacate the campus
without even giving them time
to make alternative arrange-
ments for thelr stay.
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NHRC seeks action taken report from Odisha govt,
UGC, NAAC over Nepalese woman's death in KITT

N

PBD BUREAU/PTI
BHUBANESWAR, HAR 28

FINDING gross negli-
gence on the part of the
authorities over the sui-
cide of a 20-vear-old B
Tech student from Nepal
at Kalinga Institute of
Industrial Technology
(KIIT) here, the National
Human Rights
Commission (NHRC) has
sought an action taken
report from the Odisha
government, UGC and
NAAC within four weeks.

The NHRC, which had
sent a team to KIIT to con-
duct an on-the-spot probe
into the death of
Computer Sdence student
Prakriti Lamsal earlier this
month, uploaded the case
status on its website on
March 27 and stated that
the rights panel has
sought the report from
Odisha's chief secretary,
collector and district mag-
istrate of Khurda district,
commissioner of police,
and chairpersons of the
University Grants
Commission (UGC) and
National Assessment and
Accreditation Council
(NAAC).

During the visit, the
NHRC team found that
the deceased woman had
lodged a complaint with
KIT's International
Relations Office (IRO) on

March 12, 2024, months
before taking the extreme
step on February 16, 2025,
the commission said.

She had named a male
engineering student who
had allegedly blackmailed
her, it said.

“It is evident that the
conduct of the RO and
university officers/disci-
plinary committee and
college authorities (is) suf-
ficient to show that there
was gross negligence and
omission on their part —
IRO  and  university
authorities —~ which may
(be) treated (as) amount to
(an) act of abetment to sui-
cide... which finally result-
ed in her suicide,” the sta-
tus report of the rights
panel said.

The report also stated
that the university officials
have admitted to the fact
that almost 1,000-1,100
students left their hostels
on February 17, 2025 (a
day after the girl's death)
whereas  almost 180
women students ieft their
hostels in such haste that
could have led to some
other untoward incident
but the college authorities
did not bother about the
safety of women students
and they were thrown out
of the campus.

"Regrettably, the uni-
versily was unrepentant
and even had the audacity
to reply that there had

National Human
Rights Commission

been no merit in the alle-
gations. This manifests
sheer insensitivity, if not
downright arrogance,” it
said

Keeping in view of the
findings, the commission
issued a direction to the
chief secretary of Odisha
and the collector and dis-
trict magistrate of Khurda
to submit an action taken
report.

The report should also
submit clarification on
non-compliance of recom-
mendations/observations
made by the child welfare
committee (CWC),
Khurda on July 6, 2017

it stated that the CWC
had recommended and
requested the collector of
Khurda for the formation
of a joint inquiry commit-
tee lo investigate the issue
of poor living conditions
at KISS (Kalinga Institute
of Social Science) where
tribal students were being
educated free of cost.

The commissioner of
police of Bhubaneswar-

Cuttack Police
Commissionerate, Odisha,
is also directed to submit
an updated investigation
report of Infocity police
slation “'hl'n'.‘ A CAS¢ was
registered on the unnatu-
ral death of the Nepalese
woman student,

Besides, the rights
panel also asked the UGC
to consider initiating regq-
uisite action against KIIT
and KISS for violation of
its guidelines and submit
an action taken report.

The NAAC chairman
was asked to examine the
matter and submit an
action taken report.

“Let the reports be sub-
mitted within four weeks
(from March 27, 2025),"
the commission said.

The Nepalese woman's
body was recovered from
her hostel room on the
KIIT campus on February
16 following which ten-
sion mounted and stu-
dents from the Himalavan
nation were assaulted and
forcibly evicted after they

staged protests.

The incident had
raised a nationwide out-
rage and the prime minis-
ter of Nepal also inter-
vened in the matter.

The Odisha Police
have arrested a male engi-
neering student for
alleged abetment to sui-
cide and also 10 employ-
ees of KIIT on the charge
of assaulting the Nepalese
studenis following the
unrest on the campus.

Apart from assuring
the Mepalese students of
safety and asking them to
retum Lo the campus and
resume their studies, the
state government had also
constituted a high-level
committee headed by the
additional chief secretary
of the home department to
probe into the death of the
Nepalese student and the
subsequent unrest on the

campus,
The issue was also
raised in  the Odisha

Assembly and members
cutting across party lines
condemned the incident
and stated that the death
of the woman and subse-
quent attack on Nepalese
students earmmed a bad
name for the state as well
as the country.

However, both the
Odisha government and
KIIT were yvet to react to
the NHRC status report
and its directions.
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NHRG seeks action taken report from Odisha
Govt, UGC over Nepalese woman’s suicide

BHUBANESWAR, Mar 28 (PTh

FINDING gross negligence on the
part of the authorities over the sui-
cide ofa 20-year-old B Tech student
[rom Nepal at Kalinga Institute of
Industrial Technology (KIIT) here,
the National Human Rights
Commission (NHRC) hassought an
action taken report from the Odisha
government, UGC and NAAC with-
in four weeks.

The NHRC, which had senta team
to KIIT to conduct an on-the-spot
probe into the death of Computer
Science student Prakriti Lamsal ear-
lier this month, uploaded the case
statusonitswebsiteonMarch27and

stated that the rightspanel hassought
the report from Odisha's Chief
Secretary, Collector and District
Magistrate of Khurda district,
Commissioner of Police, and chair-
persons of the University Grants
Commission (UGC) and National
Assessment and Accreditation
Council (NAAC).

The NHRC team found that the
deceased woman had lodged acom-
plaint with KIIT’s International
Relations Office (IRO)months before
taking the extreme step on February
16, 2025, the Commission said.

She had named a male engineer-
ingstudentwho had allegedly black-
mailed her, it said.

“It is evident that the conduct of
the IRO and university officers/dis-
ciplinary committee and college
authorities (is) sufficient to show that
there was gross negligence and omis-
sion on their part - RO and univer-
sity authorities — which may (be)
treated (as) amount to (an) act of
abetment to suicide... Which finally
resulted in her suicide,” the status
report of the rights panel said.

Thereportalsostated that the uni-
versity officials have admitted that
almost 1,000-1,100 studentsleft their
hostels whereas almost 180 women
students left their hostels in such
haste that could have led to some
other untoward incident
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Congress protest

Commissionerate police
lodges three cases

ubaneswar

The Commissionerate po-
lice have registered three cases
under various sections of the
Bharatiya Nyaya Sanhita
(BNS).in connection clash be-
tween police personnel and
agitators during the gherao
by Congress of the State As-
sembly on Thursday.

As per police sources, the
cases were filed at the Capital
police station under 17 Sec-
tions of the BNS. The charges
include rioting, attempting to
torch a government vehicle
and obstructing police offi-
cials from performing their
duties.

Additionally, a case has
been registered against the as-
sembly of more than five per-
sons in front of the Assembly,
where a prohibitory order
under BNS 163 was in effect.

The police also lodged a
separate case under BNS Sec-
tion 189 against senior Con-
gress leaders including
Niranjan Patnaik, Jayadev

Jena, OPCC president Bhakta
Charan Das, Narasingha
Mishra and Sharad Kar, who
attempted to enter the Assem-
bly premises on March 26 to
meet protesting legislators.
However, senior police offi-
cials prevented their entry.

Meanwhile, Bhubaneswar
DCP Jagmohan Meena has
formed three special teams to
investigate the cases and iden-
tify those involved in the vio-
lence.

In a related development,
two lawyers, Soumyaknata
Khuntia and Lalatendu Das,
approached the National Hu-
man Rights Commission
(NHRE) seeking action
against the police crackdown
on Congress workers during
the protest. They urged the
rights body to direct the
Commissionerate police to file
cases against DGP YB
Khurania, Commissioner of
Police S Dev Datta Singh and
Bhubaneswar DCP Jagmohan
Meena, alleging abuse of
power in handling the protest.
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Policy samvad organised One-day Workshop on Funding the Future: Public Policy
and Finance for Tribal Welfare and Inclusive Growth

https://pib.gov.in/PressReleasePage.aspx?PRID=2116364

Posted On: 28 MAR 2025 6:57PM by PIB Delhi

Policy Samvad organized a one-day workshop titled “Funding the Future: Public Policy
and Finance for Tribal Welfare and Inclusive Growth in collaboration with the Institute for
Public Research and Development Trust (IPPRDT) and the Mahamana Madan Mohan
Malviya Memorial Trust at Malviya Smriti Bhawan, New Delhi.

The inaugural session was led by Policy Samvad Editor and Public Policy analyst Gaurav
Kumar, who welcomed the guests and briefed on the theme of workshop. The Chief
Guest, Shri Antar Singh Arya, Chairman of the National Commission for Scheduled
Tribes, he emphasized the role and importance of Policy Samvad for constructive
dialogue in public policy space and collaboration in raising awareness on tribal welfare.
He elaborated on the role of the National Commission for Scheduled Tribes and
highlighted various initiatives for tribal welfare in the current Union Budget, noting the
Central Government’s efforts toward the inclusive development of tribal communities.

The Guest of Honour, Shri Nirupam Chakma, Member of the NCST, stressed the need
for comprehensive and inclusive development in public finance and its efficient
management. Smt. Vijaya Bharati Sayani, former Acting Chairperson and Member of the
NHRC, also shared her insights on the subject. Shri Harishankar Singh, National
President of Mahamana Malviya Mission, discussed the role of public policy and finance
in tribal welfare and policy making.

Additionally, Shri Amit Nirmal, Joint Secretary of the NCST, provided his perspective on
the significance of public policy and finance in ensuring tribal welfare and inclusive
development.

The workshop featured discussions among domain experts, policymakers, and
stakeholders, who explored new avenues for public welfare. Scholars and researchers
contributed valuable insights into the past, present, and future of tribal development. Key
speakers included Dr Prakash Chand Kandpal (Professor JNU), Prof Pavanesh Kumar
(IGNOU), Shri Chakshu Roy (PRS Legislative Research), Shri Vinay Kumar Singh
(Senior Fellow, Dr Shyama Prasad Mukherjee Foundation), Shri A K Choubey (General
Secretary, Bharatiya Adivasi Sevak Sangh), Shri Prakash Uikey (Former Judge), and Dr
Abhishek Srivastava (Assistant Professor, JNU).

During the event, the tenth issue of Policy Samvad was released by the Chief Guest and
Special Invitees. The journal, curated by an advisory board of distinguished professors
and analysts, focuses on governance, socio-economic development, and NITI Aayog’s
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initiatives, serving as a crucial platform for intellectual discourse on India’s policy
landscape.

The event concluded with closing remarks by Dr Praveen Kumar Jha. The workshop saw
participation from scholars, researchers, university students, and public policy
professionals, including representatives from PRS Legislative Research.

*kkk

Pawan Singh Faujdar/Divyanshu Kumar

(Release ID: 2116364) Visitor Counter : 404
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NHRC holds KIIT accountable for Nepalese student’s death

https://timesofindia.indiatimes.com/city/bhubaneswar/nhrc-holds-kiit-accountable-for-
nepalese-students-death/articleshow/119662208.cms

Debabrata Mohapatra / Mar 28, 2025, 20:32 IST

Bhubaneswar: The NHRC has held KIIT deemed to be university accountable for the
alleged suicide of a Nepalese student on Feb 16 and has sought an action taken report
from  Odisha chief secretary on the issue within four  weeks.
The commission, in its order on Thursday, noted that the deceased had filed a sexual
harassment complaint on March 12, 2024, at KIIT's international relations office (IRO)
against a fellow student. But the university authorities reportedly handled the situation
inadequately, the commission observed.
"As per the statements of the KIIT's registrar and IRO officials, after receiving the
complaint, they further referred it to disciplinary committee officials. The committee did
not take necessary steps which are required to be taken, but they disposed of the matter
in a very casual manner," the NHRC order stated.
"The conduct of the IRO and university officers/disciplinary committee and college
authorities is of gross negligence, which finally resulted in her suicide. It amounts to
abetment to commit suicide on the part of the university officials,” the order stated while
also criticising the university's response to protests by several Nepalese students, who
had demanded justice for the victim.

When contacted, a KIIT spokesperson said, "We do not want to comment."
Directing Odisha chief secretary to submit an action taken report within four weeks, the
NHRC stated, "The commissioner of police, Bhubaneswar-Cuttack, is directed to submit
updated investigation report. Let the chairman, UGC, New Delhi, consider initiating
requisite action against the KIT University."
Govt said they would comply with the NHRC instructions. "Govt will take steps as per the
order of the NHRC. Govt's high-level inquiry is in progress. Those found guilty will not be
spared," law minister Prithiviraj Harichandan said.
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NHRC holds KIT responsible for Nepalese student’s suicide, cites gross
negligence; seeks action report from Odisha govt

https://timesofindia.indiatimes.com/city/bhubaneswar/nhrc-holds-kiit-responsible-for-
nepalese-students-suicide-cites-gross-negligence-seeks-action-report-from-odisha-
govt/articleshow/119634876.cms

Debabrata Mohapatra / TNN / Mar 28, 2025, 10:57 IST

The National Human Rights Commission has held KIIT responsible for a Nepalese
student's suicide, citing institutional negligence in handling her sexual harassment
complaint. The NHRC report urges Odisha's chief secretary to submit an action taken
report within four weeks and calls for an updated investigation report from the
Bhubaneswar-Cuttack police commissioner.

The National Human Rights Commission held KIIT University responsible for a Nepalese
student's suicide in Bhubaneswar after her sexual harassment complaint was
mishandled.

BHUBANESWAR: The National Human Rights Commission has held KIIT deemed to be
university responsibile in the reported suicide of a Nepalese student in Bhubaneswar last
month, disclosed the panel's report on Friday. The commission has requested an action
taken report  from Odisha's chief  secretary  within  four  weeks.
According to the NHRC's documentation, the deceased student had registered a sexual
harassment complaint on March 12, 2024, at KIIT's International Relations Office against
another student. The commission noted that university authorities failed to address the
situation appropriately.

The computer science third-year student was discovered deceased in her hostel room at
KIIT campus on February 16. Her death triggered substantial protests, with numerous
Nepalese students claiming forced removal from campus after demonstrating against the
institution's negligence. The incident led Nepal Prime minister K P Sharma Oli to utilise
diplomatic channels in India to seek justice.
The NHRC's documentation states: "As per the statements of the university registrar
and IRO officials, after receiving the complaint, they further referred/informed to
disciplinary committee officials. The committee officials directed Advik Shrivastava to
delete all nude photographs of the victim and did not take necessary steps which are
required to be taken but they disposed of the matter in a very casual manner."
The order indicates: "It is evident that the conduct of the IRO and university
officers/disciplinary committee and college authorities sufficient to show that there is
gross negligence and omission on their part IRO and university authorities which may be
treated amount to act of abetment to commit suicide on the part of the university officials,
which finally resulted in her suicide.”
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The NHRC expressed concern over the university's handling of protests by Nepalese
students seeking justice. "The university officials have admitted the fact that almost 1000-
1100 students had left their hostel on February 17, 2025. Almost 180 girl students left the
hostel in such a haste which may have led to some other untoward incident. The college
authorities did not bother safety of girl students and they were thrown out from campus.
Regrettably, the university was unrepentant and even had the audacity to reply that there
had been no merit in the allegations. This manifests sheer insensitivity, if not downright
arrogance."

The directive states: "The chief secretary, Odisha, is directed to submit action taken report
in the matter within four weeks. The commissioner of police, Bhubaneswar-Cuttack, is
directed to submit updated investigation report. Let the chairman, UGC, New Delhi,
consider initiating requisite action against the KIIT University."
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After NHRC holds KIIT accountable for Nepal female student’s death, father says
report ‘validated my claim’

https://timesofindia.indiatimes.com/city/dehradun/after-nhrc-holds-kiit-accountable-for-
nepal-female-students-death-father-says-report-validated-my-
claim/articleshow/119668422.cms

Kautilya Singh / Mar 28, 2025, 23:23 IST

Dehradun: The father of the 20-year-old Nepalese student who allegedly died by suicide
in her hostel room at Odisha's Kalinga Institute of Industrial Technology (KIIT), said on
Fri that the National Human Rights Commission (NHRC) report holding the institute
accountable "validated his claim."” The NHRC found "gross negligence" in KIIT's handling
of the student's case following alleged sexual harassment, stating it "amounts to abetment
to suicide on the part of the university officials.”
The commission noted that the young woman had filed a sexual harassment complaint
on March 12, 2024, at KIIT's international relations office (IRO) against a fellow student.
However, university authorities reportedly mishandled the situation, it observed. The
accused student was arrested, along with at least 10 KIIT employees.
Reacting to the NHRC report, her father, speaking to TOI on phone from Kathmandu,
said, "When my daughter made the complaint, it was the university's responsibility to
inform us, but they chose to hush up the matter and only called the boy's family. It was a
major mistake." He said other students told him that despite his daughter's complaints,
the accused continued to harass her. "Had the university informed us, we could have
supported our daughter and helped her handle the situation,” he added.

He further said the university has not contacted him since his daughter's death. "l am
shocked that even after so many days, no one from KIIT has called to offer an apology.
We sent our daughter trusting the varsity to take good care of her. But they are neither
willing to call nor apologise,” he added. Condemning the university's inaction, he said, "I
have lost my daughter, but no one else should face this situation in the future.”
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Business Standard
Nepal student death in KIIT: NHRC seeks report from Odisha govt, UGC, NAAC

The NHRC, which had sent a team to undertake an on-the-spot probe into the death of
Nepalese student Prakriti Lamsal, on March 27 uploaded the case status on its website

https://www.business-standard.com/india-news/nepal-student-death-in-kiit-nhrc-seeks-
report-from-odisha-govt-ugc-naac-125032800364 1.html

Press Trust of India Bhubaneswar | 1 min read Last Updated : Mar 28 2025 | 11:46 AM IST

Finding gross negligence on the part of the authorities over the suicide of a 20-year-old
B.Tech student from Nepal at Kalinga Institute of Industrial Technology (KIIT) here, the
National Human Rights Commission (NHRC) has sought an action taken report from the
Odisha government, UGC and NAAC within four weeks.

The NHRC, which had sent a team to undertake an on-the-spot probe into the death of
Nepalese student Prakriti Lamsal, on March 27 uploaded the case status on its website
and stated that the rights panel has sought a report from Odisha's chief secretary,
collector and district magistrate of Khurda district, commissioner of police, and
chairpersons of the University Grants Commission (UGC) and National Assessment and
Accreditation Council (NAAC).

The Nepalese woman's body was recovered from her hostel room on the KIIT campus
on February 16 following which tension mounted and students from the Himalayan nation
were assaulted and forcibly evicted after they staged protests.

The incident had raised a nationwide outrage and the prime minister of Nepal also
intervened in the matter.

(Only the headline and picture of this report may have been reworked by the Business
Standard staff; the rest of the content is auto-generated from a syndicated feed.)
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KIIT student death: NHRC seeks action taken report from Odisha Government,
UGC, NAAC

Nepalese woman's death in KIIT: NHRC seeks action taken report from Odisha
Government, UGC, NAAC

“During the visit, the NHRC team found that the deceased woman had lodged a complaint
with KIIT’s International Relations Office, months before taking the extreme step,” the
Commission said

https://www.thehindu.com/news/national/odisha/nepalese-womans-death-in-kiit-nhrc-
seeks-action-taken-report-from-odisha-government-ugc-naac/article69385292.ece

Updated - March 28, 2025 03:59 pm IST - Bhubaneswar
PTI

The NHRC sent a team to KIT to conduct an on-the-spot probe into the death of
Computer Science student Prakriti Lamsal earlier this month. File | Photo Credit: The
Hindu

Finding gross negligence on the part of the authorities over the death of a 20-year-old
B.Tech student from Nepal at Kalinga Institute of Industrial Technology (KIIT) in
Bhubanewar, the National Human Rights Commission (NHRC) has sought an action
taken report from the Odisha Government, UGC and NAAC within four weeks.

The NHRC, which had sent a team to KIIT to conduct an on-the-spot probe into the death
of Computer Science student Prakriti Lamsal earlier this month, uploaded the case status
on its website on March 27, 2025 and stated that the rights panel has sought the report
from Odisha's Chief Secretary, Collector and district Magistrate of Khurda district,
Commissioner of Police and chairpersons of the University Grants Commission (UGC)
and National Assessment and Accreditation Council (NAAC).

“During the visit, the NHRC team found that the deceased woman had lodged a complaint

with KIIT’s International Relations Office (IRO) on March 12, 2024, months before taking
the extreme step on February 16, 2025,” the Commission said. “She had named a male
engineering student who had allegedly blackmailed her,” it said.

"It is evident that the conduct of the IRO and university officers/disciplinary committee and
college authorities (is) sufficient to show that there was gross negligence and omission
on their part — IRO and university authorities — which may (be) treated (as) amount to
(an) act of abetment to suicide... which finally resulted in her suicide," the status report of
the rights panel said.

The report also stated that the university officials have admitted to the fact that almost
1,000-1,100 students left their hostels on February 17, 2025 (a day after the girl's death)
whereas almost 180 women students left their hostels in such haste that could have led
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to some other untoward incident but the college authorities did not bother about the safety
of women students and they were thrown out of the campus.

"Regrettably, the university was unrepentant and even had the audacity to reply that there
had been no merit in the allegations. This manifests sheer insensitivity, if not downright
arrogance," it said. Keeping in view of the findings, the commission issued a direction to
the Chief Secretary of Odisha and the Collector and district Magistrate of Khurda to submit
an action taken report.

The report should also submit clarification on  non-compliance  of
recommendation/observations made by the Child Welfare Committee (CWC), Khurda on
July 6, 2017.

It stated that the CWC had recommended and requested the Collector of Khurda for the
formation of a joint inquiry committee to investigate the issue of poor living conditions at
KISS (Kalinga Institute of Social Science) where tribal students were being educated for
free.

The Commissioner of Police of Bhubaneswar-Cuttack Police Commissionerate, Odisha,
is also directed to submit an updated investigation report of Infocity police station where
a case was registered on the unnatural death of the Nepalese woman student.

Besides, the rights panel also asked the UGC to consider initiating requisite action against
KIIT and KISS for violation of its guidelines and submit an action taken report. The NAAC
chairman was asked to examine the matter and submit an action taken report. "Let the
reports be submitted within four weeks (from March 27, 2025)," the Commission said.

The Nepalese woman's body was recovered from her hostel room on the KIIT campus
on February 16, 2025 following which tension mounted and students from the Himalayan
nation were assaulted and forcibly evicted after they staged protests. The incident had
raised a nationwide outrage and the prime minister of Nepal also intervened in the matter.

The Odisha Police have arrested a male engineering student for alleged abetment to
death and also 10 employees of KIIT on the charge of assaulting the Nepalese students
following the unrest on the campus.

Apart from assuring the Nepalese students of safety and asking them to return to the
campus and resume their studies, the State Government had also constituted a high-level
committee headed by the additional Chief Secretary of the Home Department to probe
into the death of the Nepalese student and the subsequent unrest on the campus.

The issue was also raised in the Odisha Assembly and members cutting across party
lines condemned the incident and stated that the death of the woman and subsequent
attack on Nepalese students earned a bad name for the State as well as the country.
However, both the Odisha Government and KIIT were yet to react to the NHRC status
report and its directions.
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NHRC submits a damning report on Nepali girl death at KIIT University campus

KIT university officials handled the student’s complaint prior to her death in a ‘casual
manner’, and their ‘gross negligence’ may be treated as act of ‘abetment to commit
suicide’, says report

https://www.thehindu.com/news/national/odisha/nhrc-submits-a-damning-report-on-
nepali-girl-death-at-kiit-university-campus/article69386680.ece

Published - March 28, 2025 09:40 pm IST - BHUBANESWAR

Satyasundar Barik

The National Human Rights Commission has held the KIIT University in Odisha
responsible for the death of a Nepali female student last month, deeming it an instance
of abetment to suicide.

Expressing strong displeasure over the sequence of events leading to the death and
lackadaisical approach of university authorities in handling situation, the rights panel
asked Odisha Chief Secretary to submit an action-taken report on the suicide.

On February 16, a 20-year-old Nepali female student was found dead in her university
hostel room. Subsequently, angry students began protesting on campus, demanding
justice for her, and alleging that the university had ignored complaints of harassment.
When tensions escalated, the university had forcibly evicted more than 500 Nepali
students from the university.

Taking cognisance of the incident, the NHRC had directed its Registrar (Law) to conduct
an on-spot inquiry along with a team of two officers from its Investigation Division, one
not below the rank of Senior Superintendent of Police, and another from the Law Division.

The NHRC team found that the International Relation Office (IRO) of the KIIT did not act
decisively on specific complaint of the deceased that she was being blackmailed by one
of her classmates, Advik Shrivastava. The IRO handled the matter the matter in a very
casual manner, it found.

“The IRO office and disciplinary committee just got undertakings from the victim and the
alleged accused rather than informing or referring to this complaint to the Internal
Complaints Committee or the local police station,” the NHRC findings say.

“The Chairperson of the ICC has also admitted in her statement that the complaint of the
deceased girl dated March 12, 2024 should have been forwarded to the ICC. Therefore,
the conduct of the IRO, university officers and disciplinary committee and college
authorities was sufficient to show that there is gross negligence and omission on their
part which may be treated as act of abetment to commit suicide on the part of the
university officials, which finally resulted in her suicide,” the right panel report further
indicts.
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The NHRC also found that ill-treatment was meted out to Nepali students by hurling of
abusive and derogatory remarks by university officials.

“The registrar of university Jnyana Ranjan Mohanty and other withesses have admitted
that two administrative officers namely Jayanti Nath and Manjusha Pandey had
misbehaved with Nepali students and remarks made by them were improper,
unacceptable and cannot be appreciated. Later, they said university officials were
suspended, which itself proved that the shortcomings and negligence were on the part of
university officials,” the investigating team of NHRC said in the report.

The right panel also expressed concerns over Nepali students being singled out after a
student protest in which all students participated.

“The university authorities arranged buses and left them unattended at different locations
such as Cuttack, Bhubaneswar, and Khordha railway stations. It shows gross violations
of human rights of Nepali students. Some witnesses have admitted that not only Nepali
Students, but other students were also involved in protest, but sine-die notice was issued
only for Nepali student which does not seem justified,” NHRC said.

The panel particularly mentioned that the university officials had admitted to the fact that
almost 1,000 to 1,100 students had left their hostel on February 17, including around 180
girl students, who left the hostel in haste under circumstances that might have led to
untoward incidents. However, college authorities did not bother about the safety of girl
students who were thrown out from campus, it said.

“‘Regrettably, the university was unrepentant and even had the audacity to reply that there
had been no merit in the allegations. This manifests sheer insensitivity, if not downright
arrogance,” NHRC observed.

In addition to directions to the Chief Secretary, the Commissioner of Police,
Bhubaneswar-Cuttack, was instructed to submit an updated investigation report from the
Infocity Police Station, which is probing the death of Nepali girl. The University Grants
Commission was also advised to consider taking appropriate action against KIIT
University. The panel also asked the National Assessment and Accreditation Council for
further examination of the matter.
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NHRC accuses KIIT university of abetting suicide of Nepalese girl

https://www.hindustantimes.com/cities/others/nhrc-accuses-kiit-university-of-abetting-
suicide-of-nepalese-qirl-101743167499414.html

By Debabrata Mohanty | Mar 28, 2025 06:41 PM IST

The NHRC has also asked the Odisha chief secretary to submit an action taken report
within the next four weeks.

More than a month after a 20-year-old computer science girl student from Nepal was
found hanging in her hostel room in Bhubaneswar's Kalinga Institute of Industrial
Technology (KIIT) University, the National Human Rights Commission (NHRC) held the
varsity responsible for the sequence of events that led her to kill herself.

The student was found dead on February 16 several months after she accused her
classmate, a 21-year-old mechanical engineering student from Lucknow, of blackmailing
her.

The accused Advik Shrivastava, a third-year B.Tech student, was arrested by
Bhubaneswar police at the city airport when he was trying to flee. The incident became a
diplomatic issue with India’s neighbouring country as university authorities expelled more
than 1,000 Nepali students, along with two teachers who hurled racial abuses at students
who protested against the alleged apathy by university authorities in addressing the
deceased student’s complaints.

The NHRC earlier this month, following a complaint by a Bhubaneswar-based person,
inquired into the suicide and the subsequent harassment of Nepalese students by the
university, and said in its report that the victim was sexually harassed by the accused and
subsequent non-action by the International Relations Office of the university led to her
suicide as it violated the her right to equality and right to live with dignity. It is a clear
violation of the rights under Articles 14, 15 and 21 of the Constitution, the human rights
body said.

“The victim in her complaint on March 12, 2024, to KIIT’s International Relations Office
had written about the sexual harassment while detailing her mental state during the days.
As per the statements of the university registrar and IRO officials, after receiving the
complaint, they further referred/informed disciplinary committee officials. The committee
officials directed Advik Shrivastava to delete all nude photographs of the victim, but did
not take necessary, mandatory steps and disposed of the matter in a very casual manner.
The IRO office and disciplinary committee got undertakings from the victim and the
alleged accused rather than informing or referring to this complaint to the Internal
Complaints Committee formed under the POSH Act or the local police station,” the NHRC
report stated.


https://www.hindustantimes.com/cities/others/nhrc-accuses-kiit-university-of-abetting-suicide-of-nepalese-girl-101743167499414.html
https://www.hindustantimes.com/cities/others/nhrc-accuses-kiit-university-of-abetting-suicide-of-nepalese-girl-101743167499414.html

HINDUSTAN TIMES, Online, 29.3.2025

Page No. 0, Size:(0)cms X (0)cms.

“The victim was sexually harassed by the accused and subsequent non-action by the
university IRO violated the deceased’s right to equality and right to live with dignity. Each
such incident results in violation of the fundamental rights of Gender Equality and the
Right of Life and Liberty. The conduct of the IRO and university officers/ disciplinary
committee and college authorities shows that there is gross negligence and omission on
their part IRO and University authorities which may be treated amount to act of abetment
to commit suicide on the part of the university officials, which finally resulted in her
suicide,” the NHRC report said, seen by HT.

The NHRC said access to higher education should necessarily be followed by
unhampered and continued access till completion of the course.

“After having obtained such access or admission to a course, a student should not be
prevented from completing it, except according to procedure established by the law.
However, in this instance, KIIT University did not provide the right lawful atmosphere to
the deceased girl to pursue her studies, and higher education thereby violated her Right
to Higher Education,” the report said.

The NHRC said KIIT University officials admitted that almost 1,000-1,100 students left
their hostel on February 17 after the incident when 180 girl students left the hostel in
haste, “which could have led to some other untoward incident”.

“But college authorities did not bother about the safety of girl students while throwing them
out of campus. Regrettably, the university was unrepentant and even had the audacity to
reply that there had been no merit in the allegations. This manifests sheer insensitivity, if
not downright arrogance,” the NHRC report said.

The NHRC team, which also inquired into the allegations of Kalinga Institute of Social
Sciences — a tribal university started by former BJD MP Achyut Samanta — exploiting
tribal children and violating their human rights, said the report of Child Welfare Committee
in 2017 highlighting poor living conditions there including overcrowding, unclean facilities,
and lack of basic amenities still existed.

“The Child Welfare Committee of Khordha in its report in June 2017 had recommended
the district collector of Khordha to set up a joint inquiry committee to investigate the issue
and recommend the district administration for proper action for the best interest of the
children. However, the said joint inquiry is still pending on the part of the district
administration. No recommendations of the CWC have been followed by the KISS
authorities,” the body said.

HT has sought a response from KIIT officials about the NHRC report.

As per UGC guidelines, higher educational institutions must put in place a broad-based
‘Students Counseling System’ for effective management of problems and challenges
faced by students, which the NHRC said have been violated by KIIT University.
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The NHRC has also asked the Odisha chief secretary to submit an action taken report
within the next four weeks while asking the Bhubaneswar police commissioner to submit
an updated investigation report on the suicide case of the Nepali student. It also asked
the UGC chairman to consider initiating requisite action against the University for violation
of its guidelines and the National Assessment and Accreditation Council chairman has
been asked to examine the issue of hon-compliance of student support and progression
while granting accreditation.

The Odisha government, which formed a high-powered committee headed by additional
chief secretary home to probe into reports of misconduct, including the use of force,
against students by KIIT officials on February 16 evening and February 17, is yet to submit
its report.
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KIIT ‘negligent’ in student death: Varsity failure abetted suicide, says NHRC report

The NHRC report said KIIT violated the University Grants Commission’s directions on
how to check harassment of students on campus

https://www.telegraphindia.com/india/kiit-negligent-in-student-death-varsity-failure-
abetted-suicide-says-national-human-rights-commission-report/cid/2091333

Basant Kumar Mohanty Published 29.03.25, 06:15 AM

The National Human Rights Commission (NHRC) has found a Bhubaneswar-based
private deemed to be university of negligence in handling the case of sexual harassment
of a Nepali student, thereby contributing in the abetment to suicide of the student.

The student of Kalinga Institute of Industrial Technology (KIIT), a deemed to be university,
committed suicide on February 16 after being “harassed” by a male student of the
institute.

The NHRC sent a team for inquiry to allegations of negligence by KIIT and violation of
human rights of tribal students in Kalinga Institute Social Sciences (KISS), another
deemed to be university of the same group.

The report, accessed by The Telegraph, said the deceased Nepali girl had made a
complaint to KIIT’s International Relations Office (IRO) in which she “clearly mentioned
that she has already extended a threat to the alleged accused Advik Shrivastava that she
will commit suicide if he does not delete her nude photos”.

After receiving the complaint, the IRO referred to disciplinary committee officials which
directed Advik Shrivastava to delete all nude photographs of the victim and disposed of
the matter “in a very casual manner”.

The Sexual Harassment of Women at Workplace (Prevention, Prohibition and Redressal
Act, 2013, wants organisations with at least 10 employees to set up an Internal
Complaints Committee (ICC) to deal with cases of sexual harassment.

“The IRO office and disciplinary committee just get undertakings from the victim and the
alleged accused rather than informing or referring to this complaint to the ICC or the local
police station,” the report said.

“Therefore, the conduct of the IRO and university officers/disciplinary committee and
college authorities (is) sufficient to show that there was gross negligence and omission
on their part — IRO and university authorities — which may (be) treated (as) amount to
(an) act of abetment to commit suicide on the part of the university officials, which finally
resulted in her suicide,” the report concluded.

After the incident, students protested against the authorities. The institute officials
misbehaved and abused the Nepali students and passed the derogatory remarks against
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Nepal, the report said. On February 17, the institute issued sine-die notice only against
the Nepali students and forced them to vacate the campus without even giving time to
make alternative arrangement of their stay. The institute took them in bases and dropped
them unattended at different locations such as Cuttack, Bhubaneswar, and Khordha
railway stations.

“It shows gross violations of human rights of Nepali students. Some witnesses have
admitted that not only Nepali Students, but other students were also involved in protest,
but sine-die notice was issued only for Nepali student which does not seem justified,” the
report said.

The committee also enquired into lack of facilities at KISS. In 2017, the Child Welfare
Committee (CWC) had found overcrowding of students in hostels, unclean facilities and
lack of basic amenities. The CWC had also recommended for the formation of a joint
inquiry committee to investigate the issue. The NHRC committee found no joint inquiry
has been held by Khurda district administration.

The NHRC report said KIIT violated the University Grants Commission’s directions on
how to check harassment of students on campus. Yet, the UGC had not taken any action
for this violation.

Despite such deficiencies and violations, KIIT has been accredited with A++ , the highest
grade while KISS has been awarded with A grade by the National Assessment and
Accreditation Council (NAAC). The NHRC report also questioned transparency in
assessment and accreditation by NAAC.
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NHRC seeks action taken report from Odisha govt, UGC, NAAC over Nepalese
woman's death in KIT

https://education.economictimes.indiatimes.com/news/higher-education/nhrc-seeks-
action-taken-report-from-odisha-govt-ugc-naac-over-nepalese-womans-death-in-
kiit/119665354

The NHRC, which had sent a team to KIIT to conduct an on-the-spot probe into the death
of Computer Science student Prakriti Lamsal earlier this month, uploaded the case status
on its website on March 27 and stated that the rights panel has sought the report from
Odisha's chief secretary, collector and district magistrate of Khurda district, commissioner
of police, and chairpersons of the University Grants Commission (UGC) and National
Assessment and Accreditation Council (NAAC).Bhubaneswar, Finding gross negligence
on the part of the authorities over the suicide of a 20-year-old B Tech student from Nepal
at Kalinga Institute of Industrial Technology (KIIT) here, the National Human Rights
Commission (NHRC) has sought an action taken report from the Odisha government,
UGC and NAAC within four weeks. The NHRC, which had sent a team to KIIT to conduct
an on-the-spot probe into the death of Computer Science student Prakriti Lamsal earlier
this month, uploaded the case status on its website on March 27 and stated that the rights
panel has sought the report from Odisha's chief secretary, collector and district magistrate
of Khurda district, commissioner of police, and chairpersons of the University Grants
Commission (UGC) and National Assessment and Accreditation Council (NAAC).

During the visit, the NHRC team found that the deceased woman had lodged a complaint
with KIIT's International Relations Office (IRO) on March 12, 2024, months before taking
the extreme step on February 16, 2025, the commission said.

She had named a male engineering student who had allegedly blackmailed her, it said.

"It is evident that the conduct of the IRO and university officers/disciplinary committee and
college authorities (is) sufficient to show that there was gross negligence and omission
on their part - IRO and university authorities -- which may (be) treated (as) amount to (an)
act of abetment to suicide... which finally resulted in her suicide," the status report of the
rights panel said.

The report also stated that the university officials have admitted to the fact that almost
1,000-1,100 students left their hostels on February 17, 2025 (a day after the girl's death)
whereas almost 180 women students left their hostels in such haste that could have led
to some other untoward incident but the college authorities did not bother about the safety
of women students and they were thrown out of the campus.

"Regrettably, the university was unrepentant and even had the audacity to reply that there
had been no merit in the allegations. This manifests sheer insensitivity, if not downright
arrogance," it said.
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Keeping in view of the findings, the commission issued a direction to the chief secretary
of Odisha and the collector and district magistrate of Khurda to submit an action taken
report.

The report should also submit clarification on non-compliance  of
recommendation/observations made by the child welfare committee (CWC), Khurda on
July 6, 2017.

It stated that the CWC had recommended and requested the collector of Khurda for the
formation of a joint inquiry committee to investigate the issue of poor living conditions at
KISS (Kalinga Institute of Social Science) where tribal students were being educated free
of cost.

The commissioner of police of Bhubaneswar-Cuttack Police Commissionerate, Odisha,
is also directed to submit an updated investigation report of Infocity police station where
a case was registered on the unnatural death of the Nepalese woman student.

Besides, the rights panel also asked the UGC to consider initiating requisite action against
KIIT and KISS for violation of its guidelines and submit an action taken report.

The NAAC chairman was asked to examine the matter and submit an action taken report.

"Let the reports be submitted within four weeks (from March 27, 2025)," the commission
said.

The Nepalese woman's body was recovered from her hostel room on the KIIT campus
on February 16 following which tension mounted and students from the Himalayan nation
were assaulted and forcibly evicted after they staged protests.

The incident had raised a nationwide outrage and the prime minister of Nepal also
intervened in the matter. The Odisha Police have arrested a male engineering student for
alleged abetment to suicide and also 10 employees of KIIT on the charge of assaulting
the Nepalese students following the unrest on the campus.

Apart from assuring the Nepalese students of safety and asking them to return to the
campus and resume their studies, the state government had also constituted a high-level
committee headed by the additional chief secretary of the home department to probe into
the death of the Nepalese student and the subsequent unrest on the campus.

The issue was also raised in the Odisha Assembly and members cutting across party
lines condemned the incident and stated that the death of the woman and subsequent
attack on Nepalese students earned a bad name for the state as well as the country.

However, both the Odisha government and KIIT were yet to react to the NHRC status
report and its directions.
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NHRC Urges Action Against KIIT University Over Nepali Student’s Death

The NHRC has advised the University Grants Commission (UGC) to take appropriate
measures against KIIT University and its sister institution, Kalinga Institute of Social
Sciences (KISS), citing non-compliance with gender sensitization and sexual harassment
prevention guidelines.

https://www.freepressjournal.infeducation/nhrc-urges-action-against-kiit-university-over-
nepali-students-death

Ambika Prasad Kanungo | Updated: Friday, March 28, 2025, 06:14 PM IST

Bhubaneswar: The National Human Rights Commission (NHRC) has recommended
action against KIIT University following the suicide of a Nepali female student on February
16. Allegations of negligence and violations of sexual harassment guidelines are under
scrutiny.

The NHRC has advised the University Grants Commission (UGC) to take appropriate
measures against KIIT University and its sister institution, Kalinga Institute of Social
Sciences (KISS), citing non-compliance with gender sensitization and sexual harassment
prevention guidelines.

Additionally, the National Assessment and Accreditation Council (NAAC) has been asked
to investigate violations related to anti-ragging policies and workplace harassment
regulations and submit an Action Taken Report (ATR).

Directives to Odisha Authorities

The Odisha Chief Secretary has been instructed to provide an ATR on the university’s
negligence, which allegedly contributed to the student’'s suicide. Similarly, the
Bhubaneswar-Cuttack Police Commissionerate must submit an updated investigation
report on the case.

The NHRC’s recommendations stem from the findings of its Spot Inquiry Team, which
visited KIIT University and KISS between March 6-8. The team concluded that university
authorities had violated the deceased student’s constitutional rights concerning sexual
harassment and access to higher education.

Inquiry Team Findings

The student had filed a complaint with KIIT’s International Relations Office (IRO) on
March 12, 2024, citing severe mental distress and requesting the deletion of objectionable
photos by her former boyfriend, Advik Shrivastava. However, the university merely
obtained undertakings from both parties without referring the matter to its Internal
Complaints Committee (ICC) or informing the police. The NHRC deemed this inaction as
gross negligence, potentially amounting to the abetment of suicide.
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Student Exodus and Institutional Apathy

The commission noted that over 1,000 students vacated KIIT hostels on February 17,
including 180 female students who left hastily, raising concerns about their safety. Despite
this, university authorities displayed indifference and dismissed the allegations as
baseless.

The NHRC also directed the Khordha Collector to report on the non-compliance of a 2017
Child Welfare Committee recommendation, which highlighted overcrowding and
inadequate facilities at KISS.
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goigt, TAeeEt | o givh

Get Latest fg=dl THER, Breaking News on India at LatestLY fe=al. ?T@?JIIHHT@W STANT
(TR 7 TgT ‘BT enfiies Wit TR (F3ME3Msl) H AUTd B 20-a8d ST
Dl BT A & TEa T HAHINGT B gR AURAE! Uld §U NS WD,
faxafdarcrd e A (guilel) TuT AT e Td YA URuE (TTUER) 4 IR
g & Hiar HRars RO 37 & Fgl g

https://hindi.latestly.com/agency-news/nhrc-sought-reports-from-odisha-government-
ugc-naac-on-the-death-of-nepali-student-in-kiit-r-2-2553781.html

Tol! <Isf Bhasha| Mar 28, 2025 08:16 PM IST

Ya%R, 28 HIE AP AFAIIPBR SHART (TSR 3 Igi Bieim e Wefie!
TR (3R H AUTd DI 20-a8F BT B BT ST & AHA | HATAB1RGY B
YR ATURATE! UTd §U TS WBR, fAafdercry srgar manT (guiieh TuT AP Heggic
T4 YT uRg (TTUeH) ¥ IR 9 & Hidk HRars Rl 33 o) Hel gl

TUGSRET = AUTel ST Uphia THATA B HId & HTHS B offd B & (078 U gd JolT AT |
TIUESRAT A 27 ATF & AHd 1 Rufq KU ot davmge W 3udre Hd gl $al &
AFATISGR TN = TSR & T Aid, Gal & dHadex Ud foral AfoRee, gior e
IR goiif wd THueH & srema ¥ RO 7 2|

3{TANT 3 Fel b IR & SR TR S 3 uran fs Gaet 7 16 WRaRY, 2025 & I8 aRH
HeH IdM U HEHl Ugd 12 HATH, 2024 B HIMRARE! I Ge-RMA Ra¥H by
(3MZ3R3N) T RIwrad aof o A

TN 3 el b ST SoNaRT & T B o1 71 form g g #fid aR R 3 <
foar Ul

HaeR Ofifd @ Rfa fKad § @81 T g, emeemst iR fayfaerem &
SRR SR fRify 3R PieT TRl &1 3Rl I8 fi@m & fiw yafw §
TP (MR IR Rfeme TiieRal ) iR ¥ R doRarE) R 9% g8 8, Bl
THEAT & AU IHUM & FI & =4 H AT ST Gohdl ... oI IRUMRGEY $fdd: SE1H
3TN HR o |

f¥OIE & SR, fayfaeme sifdeiial 3 a8 WieR far § 6 17 et 2025 (@SH! Bt
Ad & U feT 916) T 1,000-1,100 BHT 7 30 SEAN B AT, T&fd TTHT 180
I3 7 A STegamol H U4 BEEN IS fb i f it ger ge It oft, dfee
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HIcST YR - SHTST Bt JRET B B Pl ol ol DI R I URIR J dex APbrd
fear|

Rard & w1 T § o fayfaene 3 o et TWieRA & S99 RIUT & THRT 3R T8
do & ug +t a1 {6 IRl & o8 T=ae a1 ot RUid & w1 mr 3 & fayfaenay &1 ug
SaTd - pad AT 8, Sfch 39H gDHR U SahdT Bl

AFATIGR TN A fAsh s ol e § [ad gu nfeen & 7 Ufea, Waf & e siftrafat,
Qfery 3Gt 3R Yol Td TTuuEt & sfegall & Rurd /it 5|

3TN = 3NTSRM & & Al 3R Gal & Haaex U4 foaT AfSee &1 HRaTs RUIE T_dd
B BT A AR b

P SAAT AFATYGR AT = ol ¥ 30+ fe=m-Foe & e & o dHemganscl
3R FHIMETHTY & FIATH 3fUfed HRATS Y& HA R fFaR T 3R HRaATs RO TRdd
B B Dl

TAUTHT & e Bl ATHA B Sid B 3R HRAT KU Ugd B DI Hgl T
STANT = &gl, "NUIE IR @IE (27 U, 2025 ¥) & HiaR Tgd &1 S anfgy "

fayfoemaa & 16 WA &I BET &1 VG SEENYE & HHY H dedl fHar Tl 396 915 faly
UeRH HRA a1 AUTd & BT UR gHAT foban T UT 3R I8 SeR+ sTeR e faar mar Tl

Y U I S WR H 3TehI< Tl TT YT 3R AUTd & U=t 3+ 7red & gedaiy faeam A

@e Rifshes g wis ¥ 3MEfees 3R 3Hfel-oRes Wil g, Tt JureT g f aewed
TTH gR1 3YH IS ggarg a1 Ufse gt foan T 8)
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NHRC: P3ME3mscl # Aurelt Afgem &1 Hid W TSR Ied, Toiil 3iv nfE=m
PR A IR 01 A |7ift Raid
https://www.amarujala.com/education/nhrc-seeks-action-taken-report-from-odisha-govt-

ugc-naac-over-nepalese-woman-s-death-in-kiit-2025-03-28?src=top-subnav

TSh R S, 3R IS Published by: R8I URA Updated Fri, 28 Mar 2025 02:26 PM
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qR
fRref

KIT: B3MS3sct H Teb ureh Afga o1 diew Aid & Ame § AP AHTIGR ST 3
I form g1 SmiT A SiifSn WeR, fayfaarer ergar sman ¢k I Jeuid Td
AT UiReE ¥ 59 ATHd R fawgd SRars KA At g

foar

NHRC: I8 AHAMYHR ST (NHRC) = BT STIRC 31 SSRead caHIals (KIIT)
T 20 TG AU §.¢H BH B AT &b AH 7 SIHIRGT &f TR draRarg! ud o=
TR I foran g1 39 gy H SmanT 7 Sifewn WeR, fayfaemeg sem smaiT (UGC) 3R
H@H%WEWW(NAAC)QHRWa?WWWWWﬁ
Fel gl

TSR, o AuTelt BT Ui e o Hid ®F Hid WR Sifd 6’4 & foe U &
ot off, A 27 U &Y gHA B RURT 1o deTse W Iuds Pt iR Fel fh AFanteR
AN 7 3SR & Yo Wfyd, Wal fofd & Pager R forar afsee, giem emgad 8k
fyfarera e ST (UGC) SR BT HediehT Td U uikee (TTUTE) & Siemell 3
fard wih g1

AUTEt AT 6T TG 16 HRA Bl B3R R H fRUT 39 IHEN & HH J SRHS
T a1, S S1E a1a ¢ T 3R faR1Y e A ardt fewradt ¥ & I R gHar
e a1 qUT 3% SeRA d1eR (HaTa faar |

Y U1 I S WR H 3TehI<T Tl TRT YT 3R AUTd & U=t 3+ 7rea & gedaiy foeam A
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B D Hid BT HHAT: KIIT & AT HRATS IR= B B NHRC 7 UGC | Fawri=r
G|

https://jantaserishta.com/local/odisha/student-death-case-nhrc-recommends-uqgc-to-
initiate-action-against-kiit-3917750

Kavita 28 Mar 2025 10:31 AM

Odisha 3NTSTM : 16 TR B IRIR H T UTeH ST DI ST &b HHA H B3T3t
fayfaare & fou geiad Sgdl o T &, Riifd AP AMAYSR SN (TTLISARE =
TSR $! fayfaeTag sra™ SERT (o) o Sregel oI ol FRI&r TRIM 3R STH! Tgantt
GRIT BT FITC 3 TR Wre ol (HIHTSTHTY) & RIATH 3Ma=TdH HRATS Y& HA
&1 w1 &t g

TRER H I Il 3R dfiies Tae=iiaar ¥ Yafid TiugemE & fexn-Rewf o1 Scio
B & forg eRaTs o R o1 71 7|

RN A T¥AR Bl AP Ui Td YA URYE (TTUCH) & & Bl HIMS AR
fyfaaera grT goiif faen-Fden sik AaTfieRY SR fs T3, Sriwd iR aF Iaitsd
& fore sifafe Rrerad Iffa & Ieded & e B o B 3R 3MART &I HRATs XU
T B & o it H8T ¢ | 3T 31aran, 3RT 3 SNfS=n & Yoy Ifra & it fayfaenaa
& BN B 3R F AU BE DI ST R WS & faflrg Faufia sfveri &
I P e, TR TI3MR Td HRa &1 it fAdw fear g1

YaR-Bed e Sgadrerd & e 3gad @SBRI gierd WM o aof dsa! 3l
TSN & HIHA B S g RUIE URd H3 & fore ft g1 71 8 | ot iR e
T TIUFRY! B Wie Sfg A1 B1 RUIE & nyR R Rl ot o1 §, foraw uran man o
FHaMsssd fayfaerag & ¥Rl 7 91 Iaite ik 3= e d uga sife ¥ ds&fa
Tl R gad ded! & [afid JauTe feR! &1 I fa g

3TANT & FAERN & SR, E9 3 Aurelt Afgar S &1 egan iR fayfaame & faftm
Sffrafdarsil & RIUl BT 3HiH-Wic o & T 6 ¥ 8 A & dg YawR T HaHgaHsel
fayfaena iR FHTSuauy & uRTR &1 SR1 fan| g ga = st Rard & gar faa f
T UTel BET A 12 HIE, 2024 Bl SRS b FRIPY Hay Brafay (3MEHReM) H
Rrerad &1 A, ford I8 1R AMRie 91a ¥ ToRA & aR § forar o1 3R s O sifgs
fiarda & g & ot fP TR I IHBT SMURISHD Ik Tl 8T8 ol 98 THSAT B
ot

3\ 7 g8 it yar amn e Ryfearey & srgamRan 3 difsar ok &g Rt ¥ Rk
3STfHT ot 3R 71 8 3T AT & T Pt 3fialke FRreprad afffa (rsedieh) &t Ao iR
T 8 W gferd WA § Ad Bt KU o511 a3 8T, g8 WY § & smesman 3R
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fayframera & st/ Sr=I T oiR Biert HfRBIRE! 1 3reRvT g faam & forg
ot | 6 sramst sik fayfaeme sifieiial ot 3ik ¥ Uk drRare! 3k 9% &3 7, S
fayfaere & SRl DI IR A SATHEAT & [T IHIH & HI & =0 § THT S Joball
g, Forge uRumasy 3iad: I ST B ot 1" AT = gg i ur & fayfaerea &
FRHINGT 7 59 9 B WHR fFa1 g 6 17 BRE &1 ATHT 1,000-1,100 B 30
JETENY ¥ T 7Y 3, Sdfds TATHT 180 BHETE 3a-1 SeadTol § SEIENY I d16R (Hed 18 fb
fopall o= 30 g1 &l o ¢ Taba o, difded Bl & SABIRAT = SIS B IR&T Bt
RAE 8l Bl 3R I¢ IR I 91X b1 fear a1l TIugsiRit 3 &g, "gHid 3,
fayfaemera 3 vamam 7Y far 3R U5l do & g Sae e &) femd o &t i sRIaf A i
T 81 B U8 R 3Hdeaefiddr &1 <uidl 8, SR 3EPR &I =gl Wil gl
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AUT! BT THE T ATHAT: TaRTH AIS § NHRC, F8T- KIIT &1 dATURdT8] & BRI ST
= foar garss

AUTeH BT SHTHTAT HHS H P AMATIDGR ST (TTTESRT) = TeaR B [ayfaeey
3G ST (o) & SHees i fHon Reifrs TRIF HHSATSe! R ST qgani TR
BT SEIRC 3 A FHYS (HIHSTHLH) & (&Ah TS HRATS Y= HIA P
fwpTieer BT 1 SmanT 3 3nfEn & ey wfa &1 ol fyfaenag & il o ok 9
ATIRATE! & e TR TR TRqd 3 BT it Rz faan g

https://www.jagran.com/odisha/bhubaneshwar-nepali-student-suicide-case-nhrc-in-
action-mode-said-student-committed-suicide-due-to-kiit-s-negligence-23907896.html

By Sheshnath Rai Edited By: Piyush Pandey Updated: Fri, 28 Mar 2025 10:57 PM (IST)

HighLights
FemEensd) fayfemey & forg 3¢ <& wearh
ST HHATIBR AN A HTIDh HRATS YR PR bl RABIRD Bl

SIFRUT HATGaTdT, Ya%R | 16 BRast I GRER T Th AuTell BT DI THGAT o A H
HIATS IS fayfaeTe & foT IR 9t o @1 8|

Yt AHATRIGR SMNT (GTCEeRH) 3 ToaR & Rfieray e smi @geid) &
ey o1 Aol Veifire TRIM HAEIEE 3R STH! AT TR BT SHlege 3Hh
IS RIS (HIMETHLY) & RIATE SMaLIH HRATs Y& B DI RGN BT 7

I R uRaR & 91 Safie SR dffier Tae=iaar § Jaftd TiuasiRedt & fem-fAd
CARRSPRE R G E AR IMCAKIF

3 = fear smaw

3RNT + TFAR I AP Ui Td UAFT URYE (TTUCR) & & Bl HIMS AR
fyfaemer gRT ol & feam-REx 3R AFaiieR S T, Priwd R 99 IdiisH
¥ fo effafe Riemad Gfiifa & I & e & SIid &R IR TN B HRATs RUIS
TRAd B B! Hel g

P QAT IR 7 S & T7 g &) Aol fAyfaenaa & el o ik 3
ATORATE! & e, IR UCTSR TR B3 &1 Hi a1 fean B, foies ot AuTelt 81 7 SiTcg
o1 3R fifsa & fafta Jaufe SfISRI &1 Iecie gof|

YaaR-PHed Jord SMYadIad P g 3Mad & 3hIe gfory ReH & o dasa! &
TS & AT H 3Era- S RUId Ugd %A & forg ot g1 man |
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Haue SfIBRI BT Ieera

gdfed AMAYSR TRIT 3 TITIIRAT BI Wic SHIRT H o RO & YR W RAwiiel
SR 3t §, fSad uran mar f Hemgensd fayfdeme & il 3 9 Iaie 8ik 3=
e I ug Sife W& g R Jad ded! & [a1d YUl BRI BT Icare fbdl
gl

3TN & AR, A9 J Jurcl ©F1 o siesdn 3R fayfaeney & fafte siafiadrsi
¥ RIUI Bt Wb W SF & 1Y 6 T 8 AR & g YaaR & Pemsems [y oiR
HIATSTITY URIR T ERT fasam 1|

TFRI% d-1d ¥ oR Tal A S

S gd A U Ruid & o fasar fo ga Aurelt 861 A 12 191, 2024 B H3MR3A8T &
RIS Feiy Hrierd (3MSHR3M) H U Ribrad ot ot

o I 7R AFRIe 99 ¥ oA & SR H forar o7 $iR 3o e gu Ut sifga
arad &1 e < o b 3R I IYP! UGS deal} el §eTs ol I8 TSN Y
Sl

&\ 7 g5 it yar amn o Ryfearaw & smgamran 3 difsar sik &g Rt ¥ Rk
TAGTHT form 3R 9 ) 39 HHA &) T ot ifalRe Rierd afffa (3rsdi) &) do
3R 7 8 R gfer WE # Ad &1 g&-1 4|

fayfaemaa mieRal &7 3R ¥ UR ATRaRg! 3R 9@

3T < %gT1 § b 7 Ty § & srEamal iR fayfyarc & siftreiialsrema afafy sik
Diciel TP BT R I8 fe@M & fou waiw g & srgemeh iR fayfaemey
TR @ SR § UR ATRare! 3R 9% §% 8

o fayfaeers o SifUsIRAT ®1 3R T THTAT & [ IHHH & FA &b SRISR T S

gohdl 2, forge uRuma=y 3idd: 39 e B Al

3TN 3 g ot e & Ryfdenaa & sifteial 3 a8 9w Wier fear § f 17 wad &
TTHT 1,000-1,100 BEATSH 7 SHEN B1S T YT, STafds TIHIT 180 BHTT - STegaTon
T IEAN BTS T8 o Tt a7 Siftrg e ot e=ider ot

IR I fera fear ur s

QT Sicrol TR = BEATSH B YRET Bi ol 6] B 3R S5 URIR J F1eR e faa

T LTI SR A Fal § [ gl I fayfaenea & &1 usamar 781 § iR ggi & fb 39

gaa%ﬁaﬁ%mamﬁﬁsmﬁﬁ%aﬂﬁ%’lwqﬁmﬁa@Wﬁm
|
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3P 3Ad], aie HAGR FHr 7 Gal dadex Sl Gal a1d Hear Jfd gRT 6 Jals,
2017 B! (PAMSTITY) H ATRaarei & Jae § o1 T RABIRE 67 e 7 B W TR
TRgd 3 o1 W Fdw fear g

et 7 oI dwaaer B Hemuaey d WeHs, gHac gfaurst & w1t afita
Sffraftidarell &t S o forT Ue Sged i Gt o= ot R o i



HANS INDIA, Online, 29.3.2025
Page No. 0, Size:(0)cms X (0)cms.

NATIONAL HUMAN

RIGHTS COMMISSION

Hans India
Call for better services to leprosy patients

https://www.thehansindia.com/andhra-pradesh/call-for-better-services-to-leprosy-
patients-957959

V Narendra Kumar Hans News Service | 28 Mar 2025 10:23 AM IST

HIGHLIGHTS Dhone MLA Kotla Jayasurya Prakash Reddy formally inaugurated
‘Dronacharya Urban Forest’, which has been developed in front of Government Hospital
in Dhone on Thursday.

Kurnool: A district coordination committee meeting, focused on services and rights of
individuals affected by leprosy, was held on Thursday at District Medical and Health
Officer's office and under chairmanship of Dr Pradeepta Kumar Nayak, Special
Monitoring Officer, National Human Rights Commission (NHRC), New Delhi. Dr
Pradeepta Kumar Nayak discussed with district officials the current services provided to
leprosy-affected individuals and explored ways to enhance these services. He
emphasised the importance of non-discriminatory treatment and urged all departments to
ensure that leprosy patients receive equal and fair services.

Dr Nayak directed officials to prepare a comprehensive list of leprosy-affected individuals
and ensure that they receive 100% benefits from government schemes. He also provided
valuable recommendations on improving healthcare and welfare services for these
individuals.

The meeting concluded with a collective commitment to strengthen healthcare and
welfare measures for leprosy-affected individuals, ensuring they receive equal rights and
access to all government services without any discrimination. The meeting was attended
by several senior officials and medical experts, including Dr Sagar, Joint Director (NLEP),
DMHO Dr P Shanti Kala, District Leprosy, AIDS & TB Officer Dr L Bhaskar, Government
General Hospital Superintendent Dr Venkateswarlu and others.
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oS # g3 HIdl W HC 3R AP ARG AT & §FIGT B 7T

https://jantaserishta.com/local/tamil-nadu/demand-for-intervention-from-hc-and-national-
human-rights-commission-on-encounter-deaths-3918544

Harrison28 Mar 2025 4:33 PM

CHENNAI 998 AFTR® JHTS Tg! 7 Ye? 978 o 3R afia-rg gied & §UaR &I e
®I gfer gRT B T8 3US & He-ToR el Iam &t fFHer o 8, s RaRaar 39-afki T
AW B U Wiy & el AR &1 T ff | 9% & 316 Tl 8 ag arft T ge | v s
Aty gfg wiR ffad faedfe (digdiea) 3 afterg gfe gRT sgdl Wil gous! o
a1 P11 JUAR P Yag, IR g TER! A el IdTs, oRId HRUT JHR ST Pt
HId 81 718, 16 Yferd 39 3IRTY H SXHTE B1 T3 a3 Pl SRS B & (ol TRTAT o TS |

SR 3R YD Tgal T AR S DI WX WR T B¢ Alash I e & $o ol °el &b iR
IER & AT 31 U ACHIT &7 F U for TT| I8 AHS B §- U SATRe & Tl
AT | S R & W ¢e 7Y, a1 I &1 a1a1 § b 4 aiied | fohaa Ul 3 WSt
T RE I AAYT-T g TY-IR diea &t R W1 U&h HfARad ST §9 T3 § o 98g
fiarere® g, Uigeied At 991 § STl

Gfery &l el I &t 3M1ad & dR H A1 el b1 3R FIRT Hd g, Uigdivd =
Tafe <arared &t fewuft &1 garan fean, forad wy fosar man ot for gy o3| &1 9
TERET & ded sl & Ifd T8l 383 ol § 3R 77 &1 & 759 I= ey 59
UgRI BT Wa: I o 3R e Sia &7 S ¢ 3R Iod AFAIISGR RN § Wad S
o1 ot st &R

AFATISR Tonsll, fYe drg = U s § $al foh fUaa IR auf & 16 gemsi § I 1R
T 19 ART Bt el ARHBR T B T8 & 3R T I BT 3R TG §H1T IQH & 14
R I e gRT Sgal sargdl & UgRd &1 Adbd & AU eay & &1 did @il
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AFAIYPR U9d A STETNS ARNT BT B ATHTAT W Kerala IR 4 R Ainh

https://jantaserishta.com/local/kerala/human-rights-panel-seeks-report-from-kerala-govt-
on-kasaragod-nursing-students-suicide-3918701

SANTOSI TANDI28 Mar 2025 5:18 PM

Kasaragod ®MNS: HRd & MY AFAGR ARG Iga A-aiieR oman
(LSRN 7 HRRAS # RN BE1 990 FURT & Ad R axd WHR J KU At
2ITPaR &I ORI Th 99 ¥, Jarga Yoid SIE & Aradfd dt JAgSHIaH B femer o
TIUGSRE A Fgl fh 3T Ixa & JoF g SR IoT Gferd T &l AIfey Ao ST
B A R RUIE URgd B3 &1 =T fean g1 S A wes difgar Ruid o1 w9 forn,
g g1 T o b R o @t AR IET A9 B 22 A B I AN 96 S H 8
& 91C Ad 81 T | 3T 7 ETHR &1 HgTe | HoR SRUdTd 3R AR WHd & 30 SEa™
& HIR T AT BT TN fohdT | Iqd 3T & YA = Areft S iR HfuTaeh! gRT
feu® foRiY TR & o oo, e iA IRM R $RiRd W IS SR W d 3R SHAN
T et ot RUfA T R BT SRIY T

B! A RIY T fo 3% IR & SHEaN ¥ X84 & o aoreR fovan man, HisH & 95y
g+ W HioH ¥ dfad fobar a1, g d ddd &l 9¢ RIAaR &) Hiegd BiF &1 SudnT
FRA B AR < 7T, 3R RASRT & 1Y Jwreid | bad &l be & oy aeR Hoar 3!
A TS 1 3T A T b TS FHRR RUlé &) gl 981 B, o g Nifedr & Ararfieri
& Ieare o1 TR T 3T ¢ | RURe & aR, 3E1 7 3RIY @ {6 Jad & SEaN
qIe gRT AFRNI® ¥U ¥ Uditsd fdbar T, a9 o 99 a8 ofaw | &7 9 Rar
TRETERA 3R I ey URa IR &A% 18 ! IR W18 & HeR, T 24 30d I S0t
fYaIe Tgd PR &1 fAdw fear mr B
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Nepali student death: NHRC seeks report from Odisha govt

https://www.mid-day.com/news/india-news/article/nepali-student-death-nhrc-seeks-
report-from-odisha-govt-23508926
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The NHRC, which had sent a team to KIIT to conduct an on-the-spot probe into the death
of the student, uploaded the case status on its website on March 27 and stated that the
rights panel has sought the report.

Finding gross negligence on the part of the authorities over the suicide of a 20-year-old
B Tech student Prakriti Lamsal from Nepal at Kalinga Institute of Industrial Technology
(KIIT) earlier this month here, the National Human Rights Commission (NHRC) has
sought an action taken report from the Odisha government, UGC and NAAC within four
weeks.

The NHRC, which had sent a team to KIIT to conduct an on-the-spot probe into the death
of the student, uploaded the case status on its website on March 27 and stated that the
rights panel has sought the report.
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